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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD
briginal Application No.347/96 dt. : Marcf)2s,96

Between

K. Govinda Pillai Applicant

e

and

The Divnl. Mech, Engr,(Power)
Guntakal Division
SC Rly., Guntakal : Respondent

"

Counsel for the applicant P. Gangaiah Naidu

Advocate”
Counsel for the respondent : K, Siva Reddy
Counsel for Railways
CORAM
HON. MR, JUSTICE M.G. CHAUDHARI: VICE CHAIRMAN

HON. MR. H. RAJENDRA PRASAD: MEMBER (ADMN.)



0A.347/9s

Judgems nt

I
{ As Per Hon, mMr, H, Ra jendra Prasad, L_

H““““h?f~¥=~—_H_

forempkayment in the Railuays, The details of thg scheme
are contained in g suitahle Annexure-2 tp the pa,

3, The present @pplicant opted for unluntary retirement

4, After Considering the Pacts gf the €ase and scruti-

nising the rtecord, uve feel that it woulg be just angd

.5, As regards the Prayer for appointment of the

, . .
applicant s sgn on a suitablerapp01ntment under the

%‘ | | .2,



rehabilitation scheme the same shall be got examined
and the General Manager, South Central Raiiuay, shall
héué‘a‘déciéiohrcﬁmmﬁﬁicatéd‘fu tﬁe aﬁpliﬁaﬁf Qithin-
45 days of the retirement - if such retiremnt is
granted-under fﬁe prnvisions'of the said scheme of the
applicént.

6. Thus the OA i}tfisposad of at the admission stags.

————— . *
(H. Rajendrg Prasad) (M.G. Chaudhari)
Member (Admh) Vice Chairman

Dated : 25th March, 896
Dictated in Open Court
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To
1. The Divisional Mechanicd Engineer((Power)
Guntakal Ddvision, $C Rly Guntakal. |
2, One copy to Mr.?.@angaiahﬂaidu, Advocate, CAT.Hyd.
3, One copy to Mr.K.Siva Reddy, SC for Rlys, CAT.Hyd.
4, One copy to Library, cAT.Hyd. |
s 5. One spare copy.

pvm
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TYPED BY CHE-CKEL B

COMPARED BY ' APPROVELD BY

N ' '

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT HYDERABAD °

THE HON' BLL MR,.JUSTICE
VICE CrLAIRAAN i

' @Qx\QA4§Jw.P7%U%CﬂéD
THE hON BLE MR.B.EANGARAIAN 3 MLA)

MG ¢ kmu&%cm,\

Dated: 2522 1996

 GeBER7IUDG MENT

M.A/R.;A./C.A.'No.
| in
0.A.No. 3L(1\qg )

T.A.No, S (w.p.No, . )

- Admitted and Interim directions
' issuefi.

A

Allowed,

Di:sposed ~f with difections
Dismigsed.

Dismifssed as withdrawn.
.Dismilssed for default.

; Orde¢ red/ke jected.
- ﬁbuordér as to costs.

¥2h wmahon, sfrey
Cenlrai Administretiye Tribunaf
Rtyoy /DESPATCH /

15 APR 1998
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